
Government of jammu and Kashmir 
Finance Department 

Ctvi\ Seer etarhat, Jammu . .......... 
Notification 

Jammu, the ztst February, 2018 

SRO /oo.- In exercise of the powers conferred by Section 5 of the 
Jammu and Kashmir Levy of Tolls Act, Samvat 1995, (Act No. Vlll of 
1995), the Government hereby exempt from payment of levy of tolls 
leviable under the said Act, the vehicles canying 15000 Ballot Boxes 
from Himachal Pradesh for the use ln the ensuing Panchayat Election, 
2018 with the condition that Chief Electoral Officer, Jammu and 
Kashmir certified that the said Ballot Boxes are required for use in the 
Panchayat Elections, 2018 in the State and shall be returned after the 
said elections are over. 

_ By order of the Government of Jammu an~ashmir. 
-=.. ~ -=-

No. ET/Estt/10/2018 

Sd/· 
(Navin K. Choudhary), lAS 

Principal Secretary to Government 
Finance Department 

Dated: J.!-02-2018 

Copy to the:· 
1. Chic(tlectoral Officer,I&K Jammu. nl 
2. Commi~loner /S~~rtury to Governmen(c. ~ne1~1 ~d~~~:~:~':~ 
3. Secrebry to Covcmment,. Department o ~w. usucc 
4. Commls.slone:r, Commerdal Taxes J&K. . 
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S. Deputy Commlsslonu , commertial Taxes Check Post. ~kha P 
6. OSO to Fmance Minister for lnfOtmOitlOn. 
7• Spedalllssistaot to Hon'ble Minister of Stare. 
a. Pvt. Secretnry to Chle(Secret:uy. 
9. Pvt. Secretary to Pr\ntlpil.l Secretary Finance. 
10. StockFilc/SilO file 


